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PREFACE

This Publication contains a brief resume of work done in the
Sixteenth Lok Sabha  during the Fifth Session i.e. from
21 July, 2015 to 13 August, 2015.

NEW DELHI; ANOOP MISHRA
October, 2015 Secretary General
Kartika, 1937 (Saka)
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1. DURATION OF SESSION

1. Date of Commencement : $ 21 July, 2015

2. Date of Adjournment sine die : *13 August, 2015

3. Date of prorogation : 10 September, 2015

4. Total number of days of Session : 24

5. Number of Actual Days of Sittings : 17

6. Number of hours of sitting : 47 hours 27 minutes

$ The first sitting commenced with the playing of National Anthem.
* The sitting ended with the playing of National Song.
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SUMMARY

(Private Members’ Bills)

1. Bills pending at the end of the last session 248

2. Bills introduced 45

3. Bills passed by Rajya Sabha and laid on the Table NIL
of Lok Sabha

4. Bills withdrawn NIL

5. Bills negatived NIL

6. Bills removed from the Register of Pending Bills NIL

7. Bills part-discussed 1

8. Bills pending at the end of the Session vide para No. 2388 293
of Bulletin-Part II, dated 18.09.2015

17
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7. MOTIONS

Motions under Rules 191 and 342

SUMMARY

No. of notices received : 3

No. of motions admitted : Nil

No. of motions discussed : Nil

No. of discussions completed : Nil

No. of discussions remained part-discussed : Nil

28
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10. PANEL OF CHAIRPERSONS

Sl. Name of Member Date of Appointment/
No. Nomination

1. Shri Arjun Charan Sethi

2. Shri Hukm Deo Narayan Yadav
Prof. K.V. Thomas$

3. Shri Anandrao Adsul

4. Shri Pralhad Joshi

5. Dr. (Smt.) Ratna De (Nag)

09.06.2014*

6. Shri Ramen Deka

7. Shri Konakalla Narayan Rao

8. Shri Hukum Singh

9. Dr. P. Venugopal
12.12.2014^

10. Shri K.H. Muniyappa
* Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House on 09.06.2014.

$ Ceased to be member of Panel of Chairpersons on 12.12.2014.
^ Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House on 12.12.2014.
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11. PAPERS LAID ON THE TABLE

(a) By Government 1042

(b) By Private Members Nil
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12. QUESTIONS

(i) Starred Questions

(a) Number of Questions put down in the Question Lists
for oral answer 360*

(b) Number of Questions orally answered 48

(ii) Unstarred Questions

(a) Number of Questions put down in the Question Lists
for written answers 4140@

(b) Number of Questions for which written answers were
laid on the Table including those put down for oral
answers but were not called for answers 4400

(iii) Short Notice Questions

(a) No. of Short Notice Questions (SNQ) received 1

(b) No. of notices of SNQ admitted Nil

(c) No. of notices of SNQ clubbed with SQ Nil

(d) No. of notices of SNQ disallowed 1

(iv) Half-an-Hour Discussion

(a) No. of notices of Half-an-Hour Discussion received 1

(b) No. of notices of Half-an-Hour Discussion admitted Nil
and discussed

(c) No. of notices of Half-an-Hour disallowed 1

(v) Statement(s) made by the Ministers correcting
replies already given

No. of answers corrected 1

* including 5 starred questions deleted from starred list of questions due to
suspension of Members from the service of the House under Rule 374A.

@ including 46 unstarred questions deleted from the unstarred lists due to suspen-
sion of Members from the service of the House Under Rule 374A; and 1USQ
(No. 1332) deleted due to withdrawal by the Member.
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(vi) Abstract of Statement(s) made by the Ministers correcting
the replies already given by them to

questions in the Lok Sabha

Sl. Date of Statement made    No. of   Date of Subject of the
No. correcting by question   answer question

  the reply  to which   to the
statement  question
was made

1. 10.8.2015 Ministry of Civil USQ No. 28.7.2014 '’Security
Aviation 2749 Lapses at

Airports”
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SUMMARY

(PRIVATE MEMBERS’ RESOLUTIONS)

1. No. of notices of Resolutions received. : 6

2. No. of Resolutions discussed. : 1

3. No. of Resolutions adopted. : NIL

4. No. of Resolutions withdrawn. : NIL

5. No. of Resolutions negatived. : NIL

6. No. of Resolutions on which debate was
adjourned. : NIL

7. No. of Resolutions part-discussed. : 1
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SUMMARY

SHORT DURATION DISCUSSIONS UNDER RULE 193 ON
MATTERS OF URGENT PUBLIC IMPORTANCE

No. of notices received : 134

No. of discussions held : 2

No. of discussions completed : NIL

No. of discussions remained : 2
part-discussed

Total time taken : 1hr. 48 mts.
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20. STATEMENT REGARDING WALKOUT STAGED BY MEMBERS
DURING THE FIFTH SESSION OF THE SIXTEENTH LOK SABHA

Date Time Subject Matter

04.08.2015 1106 hrs. Members of CPI(M), SP and CPI staged a
walkout in protest against suspension of
members of INC by Hon’ble Speaker under
Rule 374A for five consecutive sittings from
3 to 7 August, 2015.

05.08.2015 1106 hrs. Members of NCP, SP and RJD staged a
walkout in protest against suspension of
members.

06.08.2015 1106 hrs. Members of CPI(M), SP, RJD, and CPI staged
a walkout in protest against suspension of the
members.

07.08.2015 1107 hrs. Members of CPI(M), SP, RJD and CPI staged
a walkout in protest against suspension of the
members.

12.08.2015 1745 hrs. Members of INC and CPI(M) staged a walkout
from the House protesting against the reply
by Finance Minister, Shri Arun Jaitley to the
Adjournment motion moved by Shri Mallikarjun
Kharge, Leader of INC in Lok Sabha. They
were demanding a reply from the Prime
Minister.

13.08.2015 1123 hrs. Members of INC followed by members of
AITC, CPI(M) and CPI staged a walkout from
House in protest against Vyapam Case.

1125 hrs. Members of SP and RJD also staged a
walkout in protest against Vyapam Case.
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21(i) STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR
BY HS, HDS AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 21.07.2015 TO 13.08.2015

No. of Days Total Time Spent

H. M.

Hon'ble Speaker 17 25 27

Hon'ble Deputy Speaker 09 13 22

Shri Anandrao Adsul 01 03 18

Shri Hukum Deo Narayan Yadav 02 02 02

Dr. P. Venugopal 01 01 01

Shri Ramen Deka 01 00 58

Shri Konakalla Narayana Rao 01 00 48
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21(ii) STATEMENT SHOWING ACTUAL TIME SPENT IN THE
CHAIR BY HS, HDS AND MEMBERS OF PANEL OF
CHAIRPERSONS FROM 21.07.2015 TO 13.08.2015

Date Time Spent    Total Time
H. M.

1 2 3

HON’BLE SPEAKER

21.07.2015 1100 to 1117 hrs 00 17
22.07.2015 1100 to 1109 hrs 00 09

1200 to 1210 hrs 00 10
23.07.2015 1100 to 1106 hrs 00 06

1200 to 1214 hrs 00 14
24.07.2015 1100 to 1103 hrs 00 03
27.07.2015 1100 to 1124 hrs 00 24

1200 to 1244 hrs 00 44
1401 to 1457 hrs 00 56
1600 to 1640 hrs 00 40

28.07.2015 1100 to 1108 hrs 00 08
30.07.2015 1100 to 1108 hrs 00 08
31.07.2015 1100 to 1232 hrs 01 32
03.08.2015 1100 to 1203 hrs 01 03

1454 to 1527 hrs 00 33
04.08.2015 1100 to 1302 hrs 02 02
05.08.2015 1100 to 1331 hrs 02 31
06.08.2015 1100 to 1320 hrs 02 20
07.08.2015 1100 to 1232 hrs 01 32
10.08.2015 1100 to 1128 hrs 00 28

1230 to 1246 hrs 00 16
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11.08.2015 1100  to 1303 hrs 02 03
1530 to 1540 hrs 00 10
1600 to 1608 hrs 00 08

12.08.2015 1100 to 1207 hrs 01 07
1230 to 1346 hrs 01 16
1446 to 1633 hrs 01 47
1711 to 1828 hrs 01 17

13.08.2015 1100 to 1223 hrs 01 23

TOTAL TIME SPENT IN THE CHAIR 25 27
HON’BLE DEPUTY SPEAKER
22.07.2015 1400 to 1402 hrs 00 02
31.07.2015 1400 to 1504 hrs 01 04

1531 to 1536 hrs 00 06
03.08.2015 1400 to 1454 hrs 00 54
05.08.2015 1434 to 1800 hrs 03 26
06.08.2015 1433 to 1800 hrs 03 27
07.08.2015 1232 to 1400 hrs 01 28

1525 to 1552 hrs 00 27
10.08.2015 1200 to 1202 hrs 00 02

1401 to 1455 hrs 00 54
11.08.2015 1415 to 1509 hrs 00 54
12.08.2015 1633 to 1711 hrs 00 38
TOTAL TIME SPENT IN THE CHAIR 13 22
SH. ANANDRAO ADSUL
04.08.2015 1659 to 2017 hrs 03 18
TOTAL TIME SPENT IN THE CHAIR 03 18
SH. HUKM DEO N. YADAV
04.08.2015 1418 to 1513 hrs 00 55
07.08.2015 1552 to 1659 hrs 01 07
TOTAL TIME SPENT IN THE CHAIR 02 02

1 2 3
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DR. P. VENUGOPAL
07.08.2015 1659 to 1800 hrs 01 01
TOTAL TIME SPENT IN THE CHAIR 01 01
SH. RAMEN DEKA

04.08.2015 1601 to 1659 hrs 00 58
TOTAL TIME SPENT IN THE CHAIR 00 58
SH. KONAKALLA N. RAO

04.08.2015 1513 to 1601 hrs 00 48
TOTAL TIME SPENT IN THE CHAIR 00 48

1 2 3



22. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS  TRANSACTED DURING THE FIFTH SESSION OF

THE SIXTEENTH LOK SABHA

Business Time Percentage
taken of the total

time taken
H. M.

BILLS —
(a) Government Bills 05 09 10.85
(b) Private Member's Bills 02 30 05.27

BUDGETS —
(a) Railway Budget 02 40 05.62
(b) General Budget 02 10 04.57

CALLING ATTENTION NOTICES 00 21 00.74
MATTERS OF URGENT PUBLIC IMPORTANCE 16 09 34.03
MATTERS UNDER RULE 377 02 32 05.34
MOTIONS—
Adjournment Motion 04 47 10.08
QUESTIONS 04 00 08.43
RESOLUTIONS—

Private Members’ Resolutions 00 04 00.14
STATEMENTS—

Rule 372 and Direction 73A 01 45 03.69
OTHER MATTERS such as Oath or Affirmation, 05 20 11.24
Papers Laid on the Table, Obituary References,
Questions of Privileges, Points of Order, Personal
Explanations etc.

TOTAL 47 27 100
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